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Need to Implement Recomemcdations of 

Fifth     Central     Pay     Commission     for 

D.A.N.I. Police and D.A.N.I. Civil Services 
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MR. CHAIRMAN: Now it is getting one 

O'clock. There are five, six Special Mentions. 

I Would like to let the Ministers introduce the 

Bills so that they can go. Thereafter, the 

Special Mentions can continue.  Shri Advani. 

THE IMMIGRATION (CARRIERS' LIA-

BILITY) BILL, 1998 

THE MINISTER 'OF HOME AFFAIRS 

(SHRI L.K. ADVANI) : Sir, I beg to move for 

leave to introduce a Bill, to make the carriers 

liable in respect of passengers brought by 

them in to India in contravention of the 

provisions of the Passport (Entry into India) 

Act, 1920 and the rules made thereunder and 

matters ;onnected therewith. 

These have been prescribed in the 

Immigration(Carriers'Liability) Bill, 1998. 

The question was put and the motion was 

adopted. 

SHRI L.K. ADVANI: Sir, I introduce the 

Bill. 


